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Alfidavit 1 be Fumished by the caniidate alongwith Numination Paper

Before the Retvgning
For election to fahoane Yod e
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FromA! 5. K w3, }Wﬂ’g{?n nstitwency(Name of tae (onstituei. s
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Election, do hereby solemnly affirm and state on oath as undar-

i) Togk
| addreas), o o

‘ﬂn

q.lld.;ﬁl-_' flﬂLTn wlhave

{itrike out whichever is not applicable) (U ) Vmma (¢
(1) | am & candidate yet up hy- Q7 K-.{ndine of the political party } / am contesting as di
Independent candidate.
() Detalls of PAN and status of filing of Income tax returt ¢
81, Mo. | Names Permanent The financial year for | Total income
Account Mumber | which the last shown [n Income
[PAN) Income-tax return has | Tex Return { in
i i & besn filed R %) )
P, el 5 G -
% Spouse- \
3. Dependent | \'\
'R Dependent 2 \\\
5. Dependent 3 ......... ! _!

{3) The following case(s) is/ are pending against me in which cogoizance has been taken by the court:-

S\ | Offence Description ."\

Nao.

{a) | The details of cascs where the court has taken R
cognizance, Sections of the Act and description
of the offence for which cognizance taken :

(b) | Mame of the coun, Case MNo. and Date of order \
taking cognizance : -

{c) | Details of Appeal (s} / Application{s) for revision S ]

(if any) filed against the abave spden(s] @

L

4, Cases in which I have been convicted by a court of luw({other those :‘ﬁll'erﬁ.d 1o in Form 26): *

HF_T'W details of cases, Sections of the |
i Act and dezeription of the offence for
which convicted :

i
|
0

L

Name of the Court(s). Case No. and
J_Dm{s] of oeder(s) .
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II#F-:l:.F:-I:T giﬁﬁlﬁb_dnw e detgils of e Hasels {muvabilk u-n.d j.‘.—mlﬂ-\'me_naj ul' my;r.l_-_ .
fuy Spouse and all dependents:

A, Details of movable assets ;

{MNaile:
|, Assets in joint name indicating the extent of joinl ownership will also have to be given

TS e W SRR B - et —— i

2 T case of depositTnvestment, the details including Serial Number, Amount, Daze of Deposil, the Scheme,

Name of Bank/ Instiwtion and Beanch are 1o be given

3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respeet ¥ lisied

companies and as per hooks in case of non- listed companies should be given,
4. Dependent’, here menns y person, substantially dependent on the income of the candidate.
5. Details including amount is 1o be given separately in respect of each investment)

8. | Description : Self Spouse Dependent-1 | Dependent-2
M

i)~ C““ﬂl; ""'?:ﬁlr e to.evokice, sl NiL NIt

L

(i1} | Details of Deposits in Bank
accounts (FDRs, Term Deposits ' .
Lndlllulhsrtypuuchms{Ls ;ﬂmﬂ'f“ i N:L INIL'
including saving accounts), .

Deposits with Financial
Institutions, Non Banking
Financial Companies and *
Cooperative societies and the
- . amount in each such deposit

wil

Dlplhdenij

(i} Dm.il:ufimmmhﬂond;. ] 4 i
Debentures/shares and unite in Vit VL ft L NIL
companies/Mutusl Funds and

others and the amount.

(iv) | Details of investment in NS5, ' TR
Postal Savings, Insurance Policies | M3V % (g, oo, TFunlly res e

-

wrmount

and investment inany Financial |1 | ~©— Hhad 10 Wﬁ'{ -
Instrument in Post office or T _,_,:,f,gw;kﬁt g:j;rq

f Imwuﬂuwmdﬂu .‘7’! el
v

Personal loans/advance given 1o
AMy person or entity including

firm, Company, Trust eic, and

|
I other recgivables from debtors ‘\
|
=
-

I &nd the amount 1.

e 1 Motor Vehicles/ Airerafis/ TE ?wgc';*"
' Yachty/Ships (details of Make, 2
‘ Registration No. ete, Year of g‘.{’:ﬂ,&#

= e EE=otF{ﬂ-i‘L‘fg

ERTAISIN 1;:?»5’:”

p’-k‘l

Jeswelry, bullion and valuable

Purchese andamount) {1y :{#r;,,ﬂjr* - 1fA.- X6
{vii} y
I» thing (give details of welght and | V1L 5#55;’}:[%

walue)
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2y oiher assets such .3 vilus of
. mims/interest e
Laress Total value

|

et

it
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':%?%mw- e S Ao L e
- s in joint ownership indicating the cxtent of joint ownership vill also have o be indicat:d

2. Each land or building or apartment should be mentioned separately in this format, )

|

| 5 | Deseription

.

Self Spouse

Dependent-1

Dependeat-2 | Dependent-d

() | Agricultural Land -
Location(s}
Survey numben(s) -

b frexed

Area (Total measurement in
acres) v

l
|
|
|
1

“Whethar Tnheriied property
{Yes or WO)

=

Date of pml'mn in case of self
acquired property . - - s

Nl

Cost of Land (in case of
purchase)at the time of
plrchase.

l}‘._r:l‘ml‘“‘

Any Invesimext on the 1and by

way of development,
construction ete,

/

Approximate Clorent markel

vilue

|

(i) | Mos-Agricultura] Land
Location(s) .
Survey number(s)

Area (Total measurement in
sq. i)

Whether inherited property
{Yes ar NO)

[ Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase) at the time of

Any lnvestment.on the land by

way of develapment,
construction ete.

Apgroximite Currerft market

value

(i) wﬂsg
{including apartments) -

-Location(s}

-Survey numberis)

Built up Area (Total -

i —

megsurement in sq. fi.)
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1 W wiker inheriied praperty

_4: [ | 6 | —

U of purchese in case of seif
| a-itired property

Cwil of propery (in case of
pi rehase) at the time of
| prhase

Ay Invesimend on the
piuperty by way of
development, construction eic.

A pproximate Current marke:
value

") | Residential Buildings (inciding

Apitmenis, )

t t-w‘.

mensurernent in sq, f.)

-Location(s) . E —
- Survey number(s bl
Aces (Total measurement in M

| sq /) hw
Built up Area (Total

[}
| —

Value of {i) to (v) above

Whether inherited property e
(Yes ar NO) = A
Drate of purchase in case of salf 18, Lritst? -
acquired property
Cost of property (in case of
purchase) at the time of NI
plrchase
| Any Investment on the Jand by Wi
. way of development,
caonstruction etc.
Approximate C merket
vilue gl LhL
{v) | Others (such as interest in
N L
{vi) | Total of Current Market 23 Llaeq

(6) I give herein below the detsils of liabilities' dues to public financial institutions snd government :-

(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

e
i (i)
|

Deseription

Self

Spouse(s)

Dependent-1

Dependént-3

Dependent-3 |

Loan or dues to Bank/Financial

Instimiion(s)
Meme of Bank or Fl
Amount outstanding
Mature of loan

Loan or dues to any
individuals/ Entity other than
mentioned in (1) above.
Wame(s)

Amount outstanding

Mature of loan

N

N
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Grand total of labilities

Gove ament Dues: :
Dues to depariments dealing |
with government I
BCoamodation i

()

e Dues to departments desling
writh supply of water _ \

with supply of electricity

Dues to departments dealing - \

with supply of

Dues to departments dealing ;
telephones/mobiles

vith government
(ncluding aircrafts and
telicopters) \s

D-lumdupn-h-nm;duling \

[acome Tax Dues \.\

Wealth Tax Ducs X

Service Tax Dues Y

Municipal /Property Tax Dues ) \

Sales Tax Duss

Any other dues

|_ Grand total of all Govt. dues

(7) Detalls of om or occupation:
N &Ifﬂm-{ P e 2

b. Spouss ............

(Give details of highest School / University education with fl form oF the certificate/ diploma/ degres course)
(Name of the School /College/ University and the year in which the course was completed.)

(%) ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

| 1. | Name of the candidate 5?5" ; g
7| Full postal address T .
3.1 Number and Name of the constituency and 5, Hlootha *,

state P'H-u'*ﬂ—?‘*

3. | Neme of the Political party which sel up the ' ]
candidate (otherwise writs ‘Independent’) 115 Wy 15, pysel g, Hay

4.| () Number of cases in which conviction order — -

|| passed (other than those referred to in Form 26) -J_cx'lnf_ﬁ dal L U_:J —




[ Tl b o Bl s whar e
= [Feparf (8} have takvn cognizancr e

== ' - L _—';'.a__ m“. T T it Trannie Sl
PR LRty o] incume Tax Reter Ned | Ty

L (5] Candidate R .

:__| (b} Spouse: -~ N . i =

It A(c) Dependents N___

6. Details of Asscts and Liab in rupees 1y}
Description Self sﬁ Dependent-|| Dependent-ll | Dependent-ill |
A Moveable

Asset (Total value) =
L. Itnmovahle
(1) | Purchase Price and
Development Cost of
Immovable Propery
(Total Value)
(i} | Approximate Cusrent ! . \
Market Price of
Asset (Total Value) \\
7 Liabilities \ X —)
(i) Government \
dues (Total)
(i) Loans from Bank, .
Financial Institutions and *
others (Total)
E. | Highest edueutional qualification:

Fetpaar

1

el

{Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was completed )

i

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct lo tha
best of my knowledge and belicf, no part of it Is false and nothing material has been concealed there from. | further
declars that : )

{a) there is no case of conviction or pending case against me other than those mentioned in ftems 3 and 4 above;

ih} L my spouse, or my dependents do not have any asset or lability, cther than those mentioned in ftems 5and 6
ibowe,

VERIfRD B, evserensonssinens surecl IS B0Cun s siaissins PR TRTR day of..ovn b e Bt ivnen 200 e s
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te: 1-Affidavit should be filed Intest by 3.010 PM on the last date of filing nominations, #
Z Affidavit snoald be sworn before an wath Commi

ssioner or Magistrate of the First Class «r hefore a MLy
Public,

3 Al columns should be filled up and na column ta be lefl blank. If there is no infarmation to furnisls i respuad ol

any itesm, either “Nil" or “Mot applicable”, as the case may be, should be mentioned
4. The affidavit should be either Lyped i written legibly and neativ.
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